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IN THE CENI'rAL ADMEiNLSIRATLIVE TRIBUNAL, HYUERABAD HenCH
Al HYDERABAL,

LN g

V.A,NU,793,1997,

varg: 27-=-6==1997,

Herwten:

Syed Baleshdhe, .e Applicant.
Ana

1.The Cui=T rusi masice wenerai,
Anunia €ircie,
nyderanaca, 500 €01,

zerust mos =l General,
vijayawaua Region,
Vijayawada 520 vui,

3.Supériutendent of Post Offices,
Machilipatnam Division,

Machilipatnam, .o Qgsppndents.
Counse) for the appiicant: Sri T.P.V.suwparayudd.
- Counsel ror thie respChacals: 5Ll N.K.Devdaraj.
CURAM;

HOw ' BLE SHRI H.RAJENDRA PRASAD, Member (A)
HON' BLE SARI B.5. JAL PARAMESHWAR,Member (J).
JULGMENT ,

(per Hon'bDle Shri M.Rajendea Prasad, member ﬂf%;ﬁ

Heard Srl T.P,V.. Subbarayudu, learned counsel for
the applicant, and Sri N.R.Devaraj, leamed counsel for the

respondents,

2. The applicant has been working in Machilipatnam

W,

Town for more than six years. 1n marcn, 1597, an advance d

caution was issued to all tnose ofriciale in the Division whose

[

rotational transfer had become due or overdue. The name
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of the applicant figured in the li=t and he had
thus been AQuly informed that he was likely to be

posted out in the rotational transfers prior to the

ensuing
commencement of the .. acadewic yeaY. Theresfiex

le was posted out to an office (Nidumolu) which is

approximately 20 K.Ms., away from his present office

of posting.

The applicant questions this order on the

following grounds:

1) Although he was posted from Nimmakuru
to Machilipatnam in. 1990, he has been work-
ing in his present office (Rajupet Town
sub Office in Machilipatnam) for only
one year and has not thus completed his

post-tenure in the present appointment.

ii) He 215 x> confronted with many personal
problems, like, for example, children's

education and his own ill-health.

[

ii1) Adequate medical facilities and English
Medium schools are not available at

Nidumolu,

iv) His family circumstances will suffer

dislocation due to the impugnéd transfer.,

v) There are nunber of officiszls who have
stayed for longer periods in Machilipatnam
Town whereas he has been singled out for

a posting.
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4. The position with regard to the above points

would appear to be as under:

15 Inasmuch as the applicant has been function-
ing in some post or the other in Machilipatnam
townA%ore than six years, his grievance that
he had not completed his post-tenure in his
present office 1s not acceptable.

ii) The difficulties of the kind projected by
the applicant shall Have to be looked into
py the authorities concerned and this

Tribunal does not feel called upon.- nor

does it have the slightest intention -
to examine theze complaints.

18
i11) ] This too a matter purely for the local
L Fay

ib)& administration to look into.
v}

5. It is seen that the official has stayed in the

present station on similar grounds and reasons in the past,

and at least on cne occasion,due to the intervention of

this rribusal. He is also seen to have sought exemption

rrom essentiali proiessional training on the ground of

sickness. Since the impugned order has been igsue? as a

sequel to prior warning/bautionknd the transfer, morecver,
hae peeu 0Ordered” prior to the commancemens:: of acadcmic
year, and as the applicant has been serving in the same
station forfn;mber of years, he cannot claim any legal

right for c8ntinuance in a post or stativu. vne

depioyment of ofricialis is liuxed bot: te the Department's

Ineeds and the interests of the workers themselves.
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It is the legitimate concern and duty of the autherities
to consider postings and transfers keeping in view the

Departmental requirements and interests of service as well
all
as the requirements and needs oﬁlofficials. including

those who may have been aw_iting i postings to stations

B T -3
’ Camedtrr B vl

1 la #. for example,

Of their choice or pzeference, .
tHe Station/office where the present applicant has been

continuing for long time. These are certainly uol

mateers whicit can ve adjuwiaced oy duis rriopunal,
In the circumstances, we do not find any merit

6,

in the application. Accordingly the 0.A., is Zdicmissed

at cae saicission stage ., No costs. f
/46 =

(. RagBivtics Jeraoay)

(B.S.JXT PaRAMESHwAR)
MEmBER(J) MEMBER ~(A)
2167
- Date: 27-=(-=1997,
Dictated in open Court, £¥Qs?ﬁ:x\~”///¢7

KSM/
58S.
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To

[ |
1. Ti'ne cniet Post Master General,
aAndhra Circle, Hyderabad-l.

2, The Postmaster General,
vijayawada Region,
Vi jayawada=-2.

The Superintendent of pPost Offjices,
i Machilipatnam Division, _

!Machilipatnam.

|
4, bne copy to Mrx, T P, V.Subbarayudu, Advocate, CAT.Hyd.

3.

S, f0ne copy to MI.N.R.Devraj, SE.CGSC. CAT.Hyd.

6, One copy to HHRP .M(A) CaT. Hyd

7./ 0ne copy to D.R.(a) CAT.Hyd.

B.IOne spare copy.

me.
|
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THE HON'BLE MR.JUSTICE

VICL-CHAIRMAN

and ‘,
R R

THE HON'BLE MR.H.RAJENDRZ PRASAL: M{ )

- Dateds.

.-'T\w_um‘l;ﬂg_ wy . Q. SJG\,@M\A&MMM/ ML@
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ORBER7JUDGMENT

Mohef/RoA./Cuh 0. |

T-:".-NQ-

C.h.No, '—( O\CB\O\f) ¢

‘ (Wep . . ).

|

Acdmittied anag Interim- dlrectlons

Issued

1
Allowda
Dispoée‘d of with direcéions
Dismjssed. " =~
Rismilssed as w'ithdrawn‘ : ; ~
Dismissec for dfault,
Crde é-d/Re-jected. |
No «afder 2s to costs.
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